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Construction of Guest Houses from GAP Funds 

993. SHRI DAROGA PRASAD SAROJ: Will the 
Minister 01 ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether some amount out of total amount 
allocated for Ganga Action Plan has been diverted for 
the construction of Guest Houses; 

(b) if so, the reasons therefor; . 

(c) the total amount spent thereon; 

(d) whether the Government have taken any action 
in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) to (e) U.P. Jal Nigam had diverted 
Rs. 4.265 lakhs for the construction of a guest house .at 
Haridwar from the funds allocated for Ganga Action Plan. 
The expenditure incurred on the construction of the guest 
house was not accepted by National River Conservation 
Directorate of this Ministry. The ab')ve diversion was 
brought to the notice of U.P. Govemment to examine the 
matter and take necessary action. The U.P. Jal Nigam 
has informed that on the orders of U.P. Govemment, 
they have transferred the above expenditure to their other 
project head and that it is not being charged to the 
Ganga Action Plan. 

No amount has been diverted from the Ganga Action 
Plan for the construction of guest houses in Bihar and 
West Bengal. 

[English] 

Compensation for setting up 
Petroleum Refinery 

994. SHRI KHARABELA SWAIN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether an agitation is going on by the local 
people losing their land for the seting up of the proposed 
petroleum refinery at Paradeep, Orissa with regard to the 
rate of compensation; 

(b) if so, the rate of compensation offered by the 
Govemment; and 

(c) the measures the Govemment intend to take to 
pacify the persons involved in the agitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. 

(b) and (c) IOC have filed an application with Orissa 
Industrial Infrastructure Development Corporation 
(OIlDCO), Bhubaneswar for acquisition of land for the 
Eastern India Refinery Project at Paradip. The land 
acquisition is in progress. 

Environment Courts and Tribunals 

995. SHRIMATI GEETA MUKHERJEE: Will the 
Minister of ENVIRONMENT AND FORESTS he ple'lsed 
to slate: 

(a) whether the Supreme Court has proposed that 
all environment courts, tribunals and appellate authorities 
should include a Sitting or retired High Court or Supreme 
Court Judge and Scientist or group of scientists; and 

(b) if so, the details thereof ana reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) Yes, Sir. The Hon'ble Supreme 
Court in its judgement dated January 27,1999 in respect 
of civil appeal Nos. 368-371 01 1999 arising out of SLP(C) 
Nos. 10317-10320 of 1998 has observed that •... the 
Govemment of India should, in our opinion, bring about 
appropriate amendments in the environmental statutes, 
Rules and notification to ensure that in all environmental 
Courts, Tribunals and appellate authorities there is always 
a Judge of the rank of a High Court Judge or a Supreme 
Court Judge, - sitting or retired - and Scientist or group 
of Scientists of high ranking and experience so as to 
help a proper and fair adjudication of disputes relating to 
environment and pollution . ." The National Environment 
Tribunal Act, 1995 and the National Environment Appellate 
Authority Act, 1997 contain commensurate provisions. 

[Translation] 

PetrollLPG Agencies In Bihar 

996. SHRI RAGHUVANSH PRASAD SINGH: 
SHRI PRABHASH CHANDRA TIWARI: 

Will the Minister of. PETROLEUM AND NATURAL 
GAS be pleased to stale: 

(a) the number of loP.G. agencies and petrol pumps 
separately working in Bihar as on date; 
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(b) whether there is any scheme to cover all blocks 
by increasing the number of L.P.G. outlets end Petrol 
pumps in the State; 

(c) if so, the details thereof; 

(d) the number of applications pending with the 
Government for the allotment of LPG agencies in the 
State; 

(e) whether quota of LPG agencies for the reserved 
categories has been fulfilled; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATI:: IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) As 
on 1.10.1998, 1121 retail outlet dealerships and 213 LPG 
distributorships were in operation in Bihar. 

(b) to (d) Viable locations are included in the Retail 
. outlet and LPG Marketing Plans of the Oil Industry. 
Reservation for different social objective categories is 
provided as under: 

Scheduled Castes/Scheduled Tribes 
(SC/ST) 25% 

Physically Handicapped Persons (PH) 5% 

Paramilitary/Police/Government 
Personnel (PMP) 

Defence Personnel (DCl 

Freedom Fighters (FF) 

Outstanding Sportspersons (OSP) 

Open (0) 

8% 

S% 

2% 

2% 

50% 

Also, 33% of the dealerships/distributorships in all 
the categories mentioned above are reserved for Women 
belonging to that category. Other things being equal 
Unmarried women above 40 years of aga without earning 
parents and Widows are given priority over others. 

In addition to the locations pending from previOUS 
marketing plans, a total of 99 LPG dis\ributorships have 
been included in the LPG Marketing Plan 1996-98, which 
covers most of the urban areas even small ones, including· 
adjoining rural areas. 

The selection of dealers/distributors is made through 
normal selection procedure of advertisement of the 
locations and selection by the Dealer Selection Board on 
merit. 

(e) Locations earmarked for a particular category are 
filled from that category only. 

(f) Does not arise. 

[Eng/ish] 

Waataga ot Petrol and 01 ... 1 

997. SHRI ABHAYSINH S. BHONSLE: 
SHRI A. VENKA TESH NAIK. 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment have assessed annual 
losses due to wastage of petrol and diesel; 

(bl If so, the detalla thereof: 

(c) whether any survey has been conducted by 
Petroleum Conservation Research Association in thil 
regard; 

(d) If 10, the details thereof: and 

(e) the steps being taken by the Govemment to check 
the wastage of petrol and diesel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) No, Sir. The Inter-ministerial Working Group on 
Utilization and Conservation of Energy 1981, however, 
identified an energy saving potential of 20-30% for the 
three sectors of Transport, Industry and Agricuhure. 

(cl and (d) Yes, Sir. Petroleum Conservation 
Research Association had sponsored a study through 
Central Road Research Institute (CRRI) in 1996 to quantify 
fuel Ioaaes due to idling of vehicles at trattlc intersections 
of Deihl. The per day loss of petrol and diesel was 
3 lakhs and 1 lakh litres, respectively, amounting to annual 
loss of Rs. 245 crores. 

(e) State Govemments and Union Territories have 
been advised to adopt the traffic engineering, educatior 
and enforcement measures recommended by the study 


